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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI,

ORIGINAL APPLICATION NO. 304 OF 202§

IN THE MATTER OF:-

YADRAM = e APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ....RESPONDENT(S)

RESPONSE/REPLY ON BEHALF OF U.P. POLLUTION
CONTROL BOARD

I, Vikas Mishra, S/o. Shri Ganga Sharan Misra, aged about 45 years,
Regional Officer, U.P. Pollution Control Board, Greater NOIDA, U.P.

do hereby solemnly affirm and declare as under:

1. That the deponent is the Regional officer of U.P. Pollution
Control Board in the present case and as such being well
conversant with the facts and records of the present case,

competent to swear this affidavit.

2. That the present affidavit is being filed on behalf of the UPPCB
(Respondent no.3) pursuant to the order dated 03.07.2025
passed by Hon'ble Tribunal.

3. That the present case is regarding Shri Yadram alleging that
Shri Suresh is illegally cutting 12 trees under violation of the
U.P. Protection of Trees Act, 1976.



4. That Deponent sent a letter dated 24.09.2025 to the District
Forest Officer, Gautambudh Nagar, asking for the details so
that response is filed. However, said reply is awaited. Copy of
the said letter is being enclosed herewith and marked as

Annexure-1.

5. That official Regional Office, UPPCB, Greater Noida have
inspected site in question and during inspection Respondent
No. 5, Shri Suresh accepted that DFO office, Gautam Budhha
Nagar has imposed fine/penalty of Rs. 52,000/- vide letter
dated 10.03.2025 regarding illegal cutting of 12 trees. Copy of
the said penalty letter is being enclosed herewith and marked

as Annexure-2.

The above facts are being placed for kind consideration of this

Hon'ble Tribunal.

|
DEPONENT

VERIFICATION:
|, the above noted deponent do hereby verify that the contents

of above affidavit are true to my knowledge and belief. No part of the
same is false and nothing material has been concealed there form.

VERIFIED ON THIS DAY THE®y DAY OF OCTOBER, 2029 AT G.B.
NAGAR

ATTESTED DEPONENT
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